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CENTRAL ADMINISTRATIVE TRIBltJAL ALLAH~AD BENCH
ALLAHABAD to

rlilahabad this the ~ day of December 1999.

UriginCll J1>plication no. 1603 of 1999
1

Diary Number 5649 of 1999t

Hon'ble Mr. M.P ~;jingh, Jdministrative Member .•

~mt. Kumidini ~harm., w/o ~ri ~.K. ~harma,
.t present RIo G.T. 7-C, Ordinance Equipment f.ctory,
Residential Complex, Goal Ghat,
Cantt. Kanpur.

• • • ~plicant •
CIA ~ri V. Mishr.

Versus

1. union of India through the Commissioner,
Kendriya Vidyalaya ~angthan,
Hq. Industri.l i"\t'ea~haheed Jeet ~ingh Marg,
N~hrauli Road, New Delhi.

2. The Deputy ~ommissioner,
~ndriya Vidyalaya ~angthan,
Hq. Industrial Area ~haheed Jeet ~ingh Marg,
Mehrauli Road, New Delhi.

3. The Assist.nt ~ommissioner,
Lucknow Region, Lucknow,
(Kendriya Vidya Laya ~angthan, Lucknow.)

4. The Principa I, i<andriya Vidya laya-2,
Ordinance Equipment Factory, ~npur.

• • • Respondents •

CIR ~ri V. K. ::>ingh.
•.. 2/-
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ORO E R

Hon'ble Mr, M.P. Singh. Member-A.

~ri K~K.Mishra proxy counsel to ~hri V. Mishra
learned counsel for the applicant, He mentions that
the applic.nt has been transferred from ~ndriya Vidyalaya -II,
Ordinance Equipment factory, Kanpur to Nendriya Vidyalaya
~.f.~. .Jam Nagar, Gujrat. vide leiter no. F-1/3-99/KV~

dated 30,10.99, ~opy of the order has not been served on
the applicant, In the meantime the applicant has made
representation against her transfer from Kanpur to Jam
Nagar ·on the spouse ground. The respondents have not yet

taken decision on the representation of the petitioner.

2. The respondents are diDected to consider the
representation of the petitioner and take decision within
4 weeks f rom the date of receipt of the representation.
In the meantime status quo shall be maintained. O.A. is
disposed of accordingly.

3. This case may be given an O.~. number.
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